
State Vs. Dheeraj Gupta 
vehicle no. UP14 ET 8430 

18.08.2020 

The present application is taken up for hearing 

through VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

None for applicant. 

From the last two dates, none has appeared on behalf of 

applicant. Hence, present application is dismissed for non 
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State Vs. Rahul 
FIR NO. 374/19 

U/s. 33/58 Delhi Excise Act 

PS Mayur Vihar 

18.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Sh. Durgesh Pal, Ld. Counsel for applicant through VC. 

1O in person through VC. 

Sh. Durgesh Pal, Ld. Counsel for applicants wishes to 

withdraw the present application.

Heard. 

In view of the submissions of Ld. Counsel, the present 

application is dismissed as withdrawn. 
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State Vs. Mohd. Anas @Shahzad 
FIR NO.283/20 

PS Gandhi Nagar 

18.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 

O has filed the report. 

An application u/sec. 437 Cr.P.C. for the release of the 

accused Azhruddin on bail is moved by his Ld. Counsel. 

Both the sides are heard on the application. 

Considering the facts that case property has already been 

recovered, accused is detained in JC for past 25 days and his judicial 

custody is not required for any purpose, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of 

his personal bond in a sum of Rs. 20,000/- with one surety of like amount. 

Accused be released after veriftication of his address by the IO. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
BALWINDER 
SINGH 

SIRsigned by BALWINDER 

Locatiun: Delh 
Date 2020 08.18 14:01.07 +0530 

(Balwinder Singh) 
MM (East)/KKD/Delhi/18.08.2020 



Amit@ Gabbar vs. The Stae of NCT of Delhi 

eFIR NO. 016071/20 

U/s. 379 IPC 

PS Mayur Vihar 

18.08.2020 
The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 

An application for release of accused Amit Gabbar u/s 437 

Cr.P.C on bail was moved by the Ld. Counsel for the accused. 

O has also filed his reply. 

Both the sides have also advanced arguments with respect to 

the present application.

Considering the seriousness of offences alleged against the 

accused, one of which U/s. 413 IPC is even punishable with life 

imprisonment, pending investigation and previous numerous criminal

involvements of the accused, the court does not deem it fit to release the 

accused on bail at this stage of the case. 

Accordingly, the present application stands dismissed for the 

reasons aforesaid. Copy of this order be given dasti. 

Application is disposed of accordingly. 
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State Vs. Azhruddin 

FIR NO. 012124/20 

PS Gandhi Nagar 
U/s. 379/411 IPC 

18.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 

IO has filed the report. 

An application u/sec. 437 Cr.P.C. for the release of the 

accused Azhruddin on bail is moved by his Ld. Counsel. 

Both the sides are heard on the application. 

Considering the facts that the case property has already been 

recovered from the possession of accused and judicial custody also not 

required for any purpose, the application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of 

his personal bond in a sum of Rs. 20,000/- with one surety of like amount. 

Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly
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MM (East)/KKD/Delhi/18.08.2020 
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State Vs. Vijay Kumar 

FIR NO. 287/20 

PS Gandhi Nagar 
U/s. 33 of Delhi Excise Act. 

18.08.2020 

The present application is taken up for hearing through 

VC through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 

O has filed the report. 

An application u/sec. 437 Cr.P.C. for the release of the 

accused Vijay Kumar on bail is moved by his Ld. Counsel. 

Both the sides are heard on the application. 

Considering the facts that the recovery of the illicit liquor has 

already been effected from the possession of accused and no purpose 

would be served by keeping the accused behind the bars, the application in 

hands stands allowed. 

The accused is directed to be released on bail on furnishingof 

his personal bond in a sum of Rs. 20,000/- with one surety of like amount. 

Accused be released after verification of his address by the 1O. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
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